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The learned counsel for the respondents has 

submitted before us a cepy of communication dated 

5.9.2000. by which the applicant. has been assured 

byt he Director, that out of tht? six ne'i'Jly built 

type-I quarters, he would be allotted or::e as and 

when they are handed ... over by the ~.P.H.D-(A cop~ 

of the letter dated 5.9.2000 is taken on record~ 

In view of thi~, the controversy in the instant 

case do'es not survive now. 

The learned counsel for the applicant submits 

that the app ~icant is satisfied so :f,:ar a.-s the 

assurance co-ntained in the letter t,Yhich is being 

produced today. He further submits that in v ie'I.<V 

of this assurance of allotting one quart:er out of 

the newly built six quarters, t.he appl:ic ant does 

not want to press his claim of cancellation of ~---

a quarter which was allotted to the responde'nt 

No. 4 as per the avermEnts in the 0 .A. 

· From too rival submissions, we are ~Xi: satis­

fied that the respondents are allotting the 

appl.i: ant a g:uarter of his entitlement out of the 

newly built quarter ar:d · this seems to be satisfying 

·the applicant so far as his prayer is cancer ned 

and no further debate on the point in. respect of 

order Annex.;A/1 etc., is ·m!lltl necessary. 

The O.A. is~ there fore, disposed of as-~~ 

per the observations made above. No order as to 

:::::~ };,:m 
Adm.Member 

~.K.r1I::RA) 
Jud 1. LVJ.e nber 



i 
'\ 

~ 


